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[ RATYA SABHA ]
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Miues and Minerals Repulation and
Development Act, 1957

664. SHRT RAMDAS AGARWAL -
Will the Minister of MINES be pleased
to state:

(a) whether Government are aware
that the present procedure followed for
granting approval of mining leases at
State/Central level for  major/minor
minerals under MLM.R.D. Act, 1957
and seeking clearance from Enwronment
and Forests Ministry is causing consider-
able delay/loss of revenueto States
concerned;

(b) what is the npumber of mining
leases so far granted at the State/Central!
level for the last 3 years upto 15th Feb-
ruary, 1992, in the country parncularly'
in Rajasthan and Orissa ; and

() the number of cases still pending
for renewal ofimining leases/cases rejected
and pending for want of Pnvironment/
Forest clearance during the last 2 years
in Rajasthan and Orissa?

THE MINISTER. OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAYV) : (a) to
(c) The requisite information is being
collected and will be 1aid on the table of
the House.
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